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MADHYA PRADESH BILL
No. 4 or 2011

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) VIDHEYAK, 2011.

A Bill further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the sixty-second year of the Republic
of India as follows —

Short title. 1.This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan)
Adhiniyam, 2011.

Amendment of 2. In sub-section (2) of Section 13 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam,

Section 13. 1972 (No. 24 of 1973), for the existing proviso, the following proviso shall be substituted,
namely :(—

“Provided that if on the expiry of the term of market committee, a new market committee
is not constituted, the State Government may, by notification, extend the term of
the market committee for a period of six months twice, that is for a maximum
period of one year from the date of expiry, with reasons for such extension being
placed on record, and if the new market committee is not constituted within this
extended term, it shall be deemed to have been dissolved and in such an event
the provisions of Section 57 shall apply.".

Repeal  and 3. (1) The Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhyadesh, 2011 (No. 1 of
saving. 2011) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the
corresponding provision of this Act.

STATEMENT OF OBJECTS AND REASONS

As new members have to be added in the voter list of market committees, which is time consuming task,
therefore, elections to market committees were not held due to non-preparation of revised voter lists. Looking to
this practical difficulty, it has become necessary to extend the term of market committees in the State by further
six months by suitable amendment in the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973).

2. As the matter was urgent and the State Legislature Assembly was not in session, therefore, the
Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhyadesh, 2011 (No. 1  2011) was promulgated for the purpose.
It is now proposed to replace the said Ordinance by an Act of State Legislature without any modification.

3. Hence this Bill.
Bhopal :

Dated the 24" February, 2011 Dr. RAMKRISHNA KUSMARIYA,
Member-In-Charge.
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